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Hon, Mr. Justice U.C. Srivastava
Hon'ble Mr, A,B, Gorthi, Member

( By Hon, Mmr, Justice U,C, Srivastava,V,C,)

The applicant was initislly engaged in the Railuﬁygf 

;1;@if:t . as Casual Labour on 11.3.1982 and he continued to work upte };EU
?5_- | 18.5.1987, The applicant thus completed 120 days of working
and sttained 'Temporary Status' under Rule-301 of the Indian

Railuay Establishment Manual, The applicant 's services uware

it g

tarminated vide impugned ordsr dt., 1.5.1987 and that is why

.‘,

;Q;fi | ' he has zapproached ' this Tribupnal in the month of July, 198E,

;;j'. ¢ Although, the uritten statement has not bsen filsd in this

L

case but dapm the impugned order. itself indicates that the
applicant's services haye been terminated as his service

to be
card was found/forged and bogus, The applicant having attained

.

@ temporary status, his sarui&aa could not have been tarmin&twéjh
on the ground that ths seruicqizﬁich is filed by him was fji
forged one, and this could have besen done only after hnlding‘ B
the departmental enquiry aéﬂeciating the applicant with the
same and according to the Art,.311 of the Constitution of
Indialma+tha same was not done, the termination corder dasnruuih

to be cuashed and the 2pplicant will be deemed to be emﬂti

in servics and the respondents are directed to tﬂkéiigtﬁfiif

in service uithout delay, It uil%&g%un for the respondents

ka ﬁla,laﬂ an enquiry in the matter after giving ;np




8Ty mgulanjfyand th,u Ma ndeancts u
ta tha applinsnt Tﬁa applieatiﬂn,ia é&j:

the above obseryat 'iuns. Partios ta bear their own,
Member ()
Dated; 16.1,1992

(n.u. )




